
C. A. No. 6 24/19; 

ORDER DATED 14-03-2002. 

Heard M. G. C. Mi shra, 1 earn 	counsel for 

the Ap1icant and ML. Ashok Nishra,learned Counsel for 

the RespOndEnts. 

Applicant while working as a PeOfl_Cun 

Mess 1ger/Fi eld AttEndant, faced a transfer/posting 

as 	atchman/nightwatchman, Challenging the said action 

of the RespondEnts (in posting him as Nightwatch1Lan/ 

atchma 	the Applicant has filed the present O.A. 

U/s.19 of the Administrative Tribunals Act,1935.In the 

meantime, almost four years have elapsed frcin the date 

the Applicant was posted as 'atcIrnan/Nightwatchman.In 

the said premises,this OA is disposed of giving lioerty 

to the Applicant to represent his grievances to his 

Authorities/RespondEnts for giving him some alternate 

ostiug (than the post of tchman/Night tchman) ;which 

he should file by the end of Sept1k)er,2002 and,if such 

a representation is rnade,the Authorities/RespondEnts 

y keeping in mind the fact that the applicant has 

been posted as NIght tchman/tchman for over last 

four year 	give him appropriate posting in some alternate 

post. 

4th the aforesaid observations and directions, 

the OA is disposed of,No costs. 	I 
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